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LEGISLATIVE ASSEMBI.Y.

Wednesday, 19th March, 1924.

The Asscmbly met in the Assembly Chamber at Eleven of the Clock.
Mr. President in the Chair. ~

MEMBER SWORN :

Mr. Harry Tonkinson, C.I.LE., M.L.A. (Home Department: Nominated
Official). X

QUESTIONS AND ANSWERS.

Works COMMITTEES IN THE GOVERNMENT OF INDIA PREBSSES.

876. *Hajl Wajthuddin: (a) Will the Government be pleased to state
whether the Works Committees appointed in the Government of India
-Presses at Calcutta, Delhi and Simlua after the labour troubles in 1920 are
still funetioning and, if so, are any reports on the working of these Com-
mittees received by Government and what action is taken on them?

(b) Is it a fact that the Works Committee in the Delhi Press was
dissolved soon after the present Deputy Superintendent took over charge,
and that the said officer instead of trying to make the Committee a success
exercised undue pressure on the workmen to dissolve the Committee?

The Honourable Mr. A. 0. Chatterjee: 'I'he answer to both parts of the
question is in the negative.

WorkiNg Hours 1N THE DerLmr PRrEss.

877. *Haji Wajthuddin: Will the Government be pleased to statc:

(a) The normal working hours of the foremen section-holders and
head reader in the Delhi and Simla Presses.

(b) Is it a fact that the above mentioned officials in the Dethi Press
are forced to work from 7 am. to 6-30 P.M. even when
morning overtime is not worked by men over whom they
supervise ?

(¢) How do the working hours oY these officials compare with those
of foremen and othar heads of sections in other Government
of Indin establishments worked under the Fnctorieg Act?

{1979 ) A
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The Honourable Mr. A. 0. Chatterjee: (¢) The normal working hours
are as follows: ~

In Delhi.

Mondays to Fridays—9 to 6-80 with two half-hour intervals.
Saturdavs-—9 to 8-80 with two half-hour intervals.

In Simla.

Mondays to Fridays—9 to 68-80 with an interval of an hour.
- Saturdavs—9-30 to 2-80.

But it should be added that during the current legislative session it has
been the rule for all the workerg in Delhi to work two hours overtime from
T AM. to 9 AM,

(b) The answer to the second part of the question is No.

(¢) The normal hours as given are approximately similar to those In
other Government establishments. But with the added overtime which
has been neccssary lntely in the Delhi Press the hours there are in excess
of the average for Government of India factories. T may add that this
overtime is necessituted by the work of the Legislature. At the same time
thev are within the limitations prescribed in the Indian Factories Act and
much below the hours that used to be worked in Government presses three
or four years ago.

CAsSUAL LEAVE AND HoOLIDAYS OF THE STAFF oF THE DELHI PRESS.

878. *Hajl Wajihuddin: (a) Wil the Government be pleused to state
whether in October last vertain orders were issued by them restricting
casunl lenve and holidays in the Secretariat and if so, please lay a copy
on the table?

(b) Is it a fact that the said orders have been made applicable to the
Government Presses at S8imla and Delhi, but not to the Caleutta Press,
the ?Stationery Office and to the other Government factories? If so, why
not

(c) Is it a fact that under the said orders as applied to the Delhi Press
a large number of Hindu and Muhammadan holidays have been abolished
while all important Christian holidays are retained?

(¢) Will the Government be pleased to state if the gazetted holidays
Fasant Panchmi and Sheoratri wert observed as holidays in most of the
Secretariat offices?

(¢) Is it & faot that in the Delhi Press the said holidays were treated
as full working days and the concessions previously allowed to men when
booked to attend on gazetted holidays were not allowed and an hour's
early leave usually granted for the performance of Puja and prayers on
such dnys was not given?

(f) 1s it a fact that the usual working hours of the Delhi I'ress employés
are from sunrise to sunset and even later up to 9 p.M. in winter,
end if so, do the Government " proposc to continue the concessions
previously allowed to them for performing Puja and prayers when they are
called 'upon to attend on important festivals?
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The Honourable Mr. A. 0. Chatterjes: (u) Yes. Copies have been
placed in the Library.

(b) Yes. The orders are intended to applv to Government of India
-offices at Delhi and Simla.

(c) No. The question of the allocation of holidays in the Press is still
under consideration.

(#) Yes, so far as Hindus are concerned.

(e) Yes.

(f) The usunl working hours have already been given to part (a) of the
Honourable Member's previoug question. Government hope that with the
close of the Legislative session, some reduction will be effected in the
hours worked, but the form which this reduction takes must depend on

administrative convenience.

OveRTIME IN THE DELH1 Press.

879. *Haji Wajihuddin: Is it a fact:

(a) That préviously when men in the Delhi Press were booked to
attend on holidays their special overtime was counted from
an hour earlier than on full working days?

(b) That on the above noted concession Leing withdrawn the men

. petitioned the Manager, but instead of their petition being
considered a number of signatories were called in and scolded
by the Accountant and told that if they made such appli-
cations in future they would be brought under reduction?

The Honourable Mr. A. 0. Chatterjee: (z) Yes.

(b) The answer is in the negative. One man was reprimanded for ap-

pending a false name to the petition,

ProvipeEnT Funp ForR PrREss EMPLOYEES.

880. *Haji Wajthuddin: («) Will the Government be pleased to state
if in their Resolution of July 1920 they promised the benefits of a Provi-
dent Fund to their Press employés” TIf so, how far has the scheme pro-
gressed and how many more years will it take to bring it into operation?

b) Do the Government propose to pay the arrears of employés’ share
of the Fund to compensate them for the loss?

The Honourable Mr. A. 0. Chatterjee: (a) Yes. 'T'he Government of
India are in communication with the Becretary of State on the subject.
(b) This will be considered.

ExoLusioN oF Press WORKERS FROM THE BENEFITS OF THE CiviL SERVICE
REGULATIONS AND THE FUNDAMENTAL RULES,

891. *Haji Wajihuddin: Will the Government be pleased to state if it
is proposed to exclude the press workers from the benefits of C. 8. R.
and Fundamental Rules? If go, in what manner will the employés be

compensated for the serious change in the conditions of their service?
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The Honourable Mr. A, O. Chatterjee: I presume the Honourable Mem-
ber is referring to the leave rules which the Retrenchment Committee on
page 235 of their Report donsidered unsuitable io the conditions of indus-
trial labour. The question is being vxamined, but no proposals have yet
been framed.

QUARTERS FOR PrEss EMPLOYES.

882. *Haji Wajlhuddin: (a) Is it a fact that when a quarter allotted
to a press employé is shared by another press employé owing to separate
accommodation not being available full rent is recovered from both? If
so, why and under what rules?

(b) Is it & fact that a large number of Secretariat staff share quarters
and chum and mess together and that rent is deducted only fréiu the man to
whom the quarter is allotted” If so, why is a differential treatment
aiccrded to the press employés?

The Honourable Mr. A. 0. Chatterjee: (¢) No. Press employés in Delhr
pay rent subject to & maximumn of 5 per cent. of salary. When this con-
cession was sanctioned it was stipulated that if two or more press employés.
occupied the same accommodation the rent recoverable would be 5 per cent
of salary from each person, up to a limit of the assessed rent of the quar-
ters.

(b) Government are not aware that a large number of the Secretariat
staff share quarters. In their case the assessed rent is recovered from the
person to whom the quarter is allotted. The stipulation referred to in the
first part of mv anewer was not applied to them, as the concession rate of
rent was not so applied.

COfT OF THE SIMLA SESSION OF THE INDIAN LEGISLATURE
IN 1928.

Mr. Darcy Lindsay (Bengal: European): Sir, I have given private notice
of a question which, with your permission, I will put to the Honcurable
the Finance Memnber. Has the attention of Government been drawn to the
statements appearing in the press to the effect that the Honourable Dr.
Miap Sir Muhammad Shafi stated in 1ue Council of Btate that the cost of a
Simla session of four weeks' duration amounted to Rs. 1,28,00,000, of which
99 lakhs goes to the Assembly and 29 lakhs to the Council of State. What
ia the correct figure? '

The Honourable Sir Basil Blackett (Finance Member) : I am glad to have
an opportunity of correcting an srithmetical error that hag crept into the
press. 'The staternent that was made by the Honourable the Law Member
in another place was that the cost of the Simla session of 1928, which
lasted approximately four weeks, was Re. 1,28,000.« That has been copied
in the press as Rs. 1,28,00,000.

PERSONAL POWER OF THE GOVERNOR GENERAL.

Mr. K. 0. Neogy (Dacca Division: Non-Muhammadan Rural): Sir, with
your permission, I will put a question of which I have given private
notice.

(@) With reference to the answer given, on Monday the 17th
March 1924, by the Honourable Sir Henry Moncrieff Bmith, to my supple-
mentary question regarding Rule 86A of the Indian Legislative Rules, wiil
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ihe Honourable Member refer to the following statement made by th
Honourable Bir Malcolm Hailey, in the Legislative Assembly on the 26ta
January 1922:

‘* It is not the fumction of the Governor General in Council to mmake recommendations
to the Governor General, in regard to the exercise of his personal power, nor can they
in any way seek to sway his decision ''-—(vide Legislative Assembly Debates, 26th
January 1822, page 1968)7

SE) Will the Honourable Member be pleased to state whether, in view

of the above statcment made by the Honourable Sir Malcolm Hailey, an
exception has been made in Legislative Rule 86A, in so far as it contem-

" plates the Governor General being moved by the Governor General in
Council, in regard to the exercise of hia personal power under scetion 67H
of the Government of India Act? _

8ir Henry Moncrieft 8mith (Secretary, Lugislative Depariment): The
intention of Rule 86A merely is to afford to the Governor General an
cpportunity for deciding whether he will exercise his power of recom-
mendation under scction 67B, and I quite admit that it would have been
better had ths rule been so worded. I must congratulate the Honour-
abie Member on his detection of this somewhat unhappily worded phrase.
1 must also congratulate him on his excellont memory. There is no inten-
tion to depart from the principle laid down in the statement of the Honour-
able Sir Malcolm Hailey to which Mr. Neogy has referred. He may rest
assured that the Guvernor General in Council cannot, will not, and in fact,
dare not, attempt to control or sway the Governor General's discretion
as to the exercise of hig personal statutory powers?

Mr. A. Rangaswami| Iyengar (Tanjore cum Trichinopoly : Non-Muham-
madan Rural): May I ask, Sir, if it is open to the Governor General in
Council to afford His Excellency the Governor General an opportunity of
considering whether he shall cxercise thesc statutory powers under sec-
tion 67B, whether it will not be open to Members of this House also to
move the Governor (Generul in Council to afford in similar circumnstances an
opportunity to the Governor General to consider guestions of certification
and ?to consider the opinion of this House on such questions of ecrtifica
tion

Sir Henry Moncrieft 8mith: T am not quite sure whether 1 understand
the Honourable Member’s question, Sir. :

Mr. A. Rangaswami Iyengar: 1 will put it categorieally. I understood
Bir Henrv Moncrieff Smith to mean that this rule is only intended to
sfford the Governor General an opportunity of exercising his mind on the
question whether he should exercice the powers under section 67B of the
Government of India Act. Tf it is open to the Governor General in Coun-
¢il to do that in respect of thu power vested in him, ' ask whether it ig
not open to the House here to inove the Governor Grenernl in Couneil so to
give the Governor General the opportunity which this rule says the Gov-
arnor General in Council is entitled to afford to His Excellency the Gov-
ernor General. In other words, whether we in the Assembly can move
the Governor General to take the action suggosted,

Sir Henry Moncrieft Smith: The rule, as it stands: Sir, deals with a
‘Government Bill. But I should imagine that, if any Member of this House
.desling with a private Bill wished to approach the Governor General ani
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[Sir Henry Moncrieff Smith. ]
ask him to consider whether he would not exercise his powers of recom-
mendation in respect of that private Bill, there would be nothirg to pre-
vent the Honourable Member from so doing.

Mr. A. Rangaswami Iyengar: I ask, Sir, whether it is open to this House
to ask the Governor General to refrain from exeroising the power. The
question is, if he is to be afforded the opportunity of considering whether he
should exercise the power or not, whether this House also may not move
the Governor General in Council to ask the Governor General to refrain

trom exercising the power.

The Honourable Sir Malcolm Halley (Home Member): Is the Honour-
able Member asking for an interpretation of any of our Rules or Standing.
Orders? They are as open to him as tliey are to us.

Mr. A. Rangaswami Iyengar: I amn asking, Sir, in view of the words
used in this rule, namely, ‘* that when the Member in charge of a Govern-
ment Bill intimates to the Chamber that it is proposed to re-introduce the
Bill and to move the Governor General to make & recommendation in res-
pect thereof '', when the Governor General in Council has got the oppor-
tunity or the right to move the Governor General to take action under sec-
tion 87B, whether it iz not open to this House to move the (Governor Gen-
eral in Council to ask that the Governor General should not take tha

sction suggested.

The Honourable Sir Malcolm Hailey: The Honourable Membher is tak
ing advantage of wcrds, which, my Honourable friend, Sir Henry Moncrieft
Bmith, has already stated, might have becn sémewhat differently phrased.
If the Honourable Member desires that, in order to bring out the real
meaning of the rule, it should be amended, we should be perfectly pre-
pared to do so. The meaning iz that the Governor General should have
an cpportunity of considering the case. If the rule is altored in that sense,
then obviously the further implication which the Honourable Membeor
wishes to attach to the rule would not arise and it would not carry the
gorollarv that further powers should be given to this House.

Mr. 0. Duraiswami Aiyangar (Madras ceded districts and Chittoor:
Non-Muhammadan Rural): May I ask the Honourable the Home Membar:
whether, in the contingency referred to by Mr. Iycngar, this Assembly
cannot take steps under the Rules or Standing Orders relating to com-
munications by means of an address to make a recommendation like that?

_ The Honourable Sir Malcolm Hailey: The interpretation of those rules,
Sir, is with the Honourable the President and not with us.

Diwan Bahadur M. Ramachandra Rao (Godavari cum Kistnn: Non-
Mubammadan Rural): In view of the difficulties pointed out by Mr.
Tvengar, may I agk whether the Honourable the Home Member will con.
sent to have %l the Rules referred to a committee of this House, though:
I understand that these Rules have to go before Parliament.

Sir Henry Moncrieft Smith: I explained the other day, Sir, that the
rule-making power under seotion 1294 or section 67 is n purely executive
act. Moreover, section 120A itself, I think, makes that very clear.
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(J2iwan Bahadur M. Ramuachandra Rao: ‘‘ I do not dispute that at all.”)
1t says: *

* Rules shall be made by the Governor General in Council with the sanction of
the Becretary of State in Council and shall not be subject to reperl or alteration by
the Indian Legislature or by local Legislature.”

I think that the enactinent was so framed to make it perfectly clear
that the making of rules is to be purely an executive act.

Mr. A. Rangaswami Iyengar: Muy 1 ask, Sir, if, notwithstanding the
fact that this rule-making power is vested in the executive Government,
wity which, we have been told, this Council is not concerned, the making
of these rules was as a matter of fact undertaken by a comimittec on which
Indian opinion was represented and it was laid in draft before both Houses
of Parliament and finally approved, or if, in respect of rules of such o far-
reaching character as these, the whole thing has been done behind the
back of this House and of Indian opinion and without giving Parliainent or
this Assembly an opportunity of expressing their views?

Dr. H. 8. Gour (Central Provinces Hindi Divisions: Non-Muham-
maasn):  May I also draw the attention of the Governor Genersl in Coun-
cil to the very rule referred to by Sir Henry Moncrieff Smith to the effect
that the rules are to be made by the Governor General in Council ?—in
consequence of which, the Governor General in Council, being at least res-
ponsive to this House, though not at present responsible, it would have been
wise for the Governor General in Council to have taken this House into
confidence before formulating these rules, the legality of which is serioualy
in question in view of the provisions of section 67B which enly provides
that where either Chamber of the Indian Legislature refuses leave to in-
troduce or fails to pass in a form recommended by the Governor General,
then the Governor Genersl may certify. 1t is only in that one short narrow
contingency, that is where the Indian Legislature refuses leave to intro-
duce or fails to pass in the manner laid down in the section, that the
Governor Gteneral may certify. The rules now made leave a wider dour
open to the Governor General to exercise the power. It confers on the
Governor General in Council a right ot suspensory veto, as it were, to o
provision of a Bill after its introduction which has not received the accept-
ance of this House. And I submit, in so far as it confers upon the Mem-
bers of the Government the power to suspend the progress of the Bill
till they have consulted the Governor General, the rules contravene the
essential principle underlying section 67B of the Government of India
Act,. .

The Honourable Bir. Malcolm Hailey: Is the Honourable Member ask-
ing a question?

Dr. H. 8. Gour: I simply wanted to know whether this fuct has been
adverted to by the Governor General in Council in framing the rules.

8ir Henry Moncrieft 8mith: I am, not quite sure what the Honourab':
Member’s fact is: he expresses an opinion that the ruels are ultru-
vires. As 1 explained the day before yesterdayw the Governor General i
Council is perfectly satisfied that these rules are not ultra véres. The
Honourable Membar seems to think that these rules are made under sec-
tion 67B. They are not made under that section; they are made under
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[Bir Henry Moncrieff Smith. |
section 67, which enables rules to be made for the conduct of business in
both Chambers of the Indian Legislature. They do apply, practically all
of them, to Bills dealt with by special procedure under section 67B. There
1s nothing whatever to prevent rules being made under section 67 to upply
to any course of legislation in this Chamber or the other.

Dr. H. 8. Gour: The question 1 asked the Honourable Member, Sir
Henry Moncrieff Smith, was whether the rules made under the Govern-
menit of Indis Act could be made so as to contravene the explicit provi-
sions of & particular section, such as section 67B, which deals with one con-
tingency and one contingency only, und whether, by the rules made under
the general powers of section 120 of the¢ Government of India Act, the
narrow provisions of section 67B could be widened.

Sir Henry Moncriefl Smith: Does the Hovoursble Member ask
whether it is open to inake rules to contravene a provision of the Gov-
ernment of Indis Act? That, I understood, is his question, and, of course,
the answer is, most certainly not. It is impossible to make rules that
are repugnant to any provisions of that Act. If the rules are so made,
they are to that cxtent void, ns the Honourable Member will find by look-
ing at his Government of India Act.

Mr. 0. Duraiswami Alyangar: May 1 suggest onc or two things in
this connection? Ln matters like these, when rules of considerable im-
portance have to be framed instead of communicating these rules to the Hon-
ourable Members of this House by means of a uotification in the Gazette, I
think, 8ir, it would be much better if His Excellency the Governor General
ch~oses to communicate the same through the President to this House, and
the Members of this House mnay bc permitted on such an occasion to
express their views upon the rules or comnnunications so made by His
lixcellency the Governor General. 1 wish to state that in all matters of
importance which are connected with the conduet of the business of this
Assembly, whatever it may be, it will be better if His Excellency the
(Governor General sends such communications to this House direct through
the President instead of making the Honnurable Members of this House
look into the Gazette for their information.

8ir Henry Moncrieff 8mith: The method ;tdopte.d.for pubiishing ' these
rules does not seem to have prevented the House from avaiiing itself of
opportunities to give their views at some longth.

Diwan Bahadur M. Ramachandra Rao: Muy | know, Sir. when that
opportunity arose? Is it after the rules have been framed by the Governor
General in Council and laid before the Houses of Parliament or before?
May I suggest, Sir, that there is nothing in section 120A to prevent
the Governor General in Council, if they were so minded, to haye appoint-
ed a Committee before these rules were submitted to the Scerctary of
State in Council ?

8ir Henry Moncrieft 8mith: "There ix nothing to prevent it, Sir, but
such u thing has never been done.

.

Diwan Bahddur M. Ramachandra Reo: May I know, Bir, why it was

not done? In view of the fact that these rules sre to bind the House, may
I know why such a course could not have been taken?
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8ir Henry Moncrieff 8mith: It binds the House no more than any

-other rule in the little blue book which the Honourable Member has in

hig hand.

Dr. H. 8. Gour: The Houvurable Member says that it has never been
dope. Had such rules been framed before this time?

S8ir Henry Moncrieff Smith: The Honourable Member has had this
little blue book in his hand for about three years. If he will look at it
he will find that it contains a considerable nuinber of rules. I am surpris-
ed that he was not uwarce of it $ill now.

Mr. A. Rangaswami Iyengar: Is it a fact that, when the rules were
originally frwmed, there wus u Commitiee which sat upon it here in this
country, and that Indian opinion was represented on it?

The Honourable Sir Malcolm Hailey: There was what is known as
the Reforms Advisory Committee, but, I am not sure how far they dealt
with the Legislative rules. They deslt with a large number of subjects
such as the Devolution Rules and the rules flowing fromn the Government
of Indin Act generally. 1 cannot at the moment tax my memory as
to whether they dealt with the Legislative rules or not. My recollection is
that thesc rules were modelled with the necessary modifications, on the
rules of the old Imperinl Legislative Couneil.

Mr. A. Rangaswami Iyengar: May I say, Sir, that so far as my
memory goes, 1 have seen these draft rules in the hands of the non-
official Mcmbers of the Advisory Committee that was set up to disciss
them, and the discussion also is one of the many things we had before us.
We discussed the rules when they were made.

The Honourable Sir Malcolm Halley: I did not know that the matters
referred to the Advisory Committee were communicated to others also;
but I will aseertnin the cxnet fucts as to what questions were referred to

them.

Diwan Bahadur M. Ramachandra Rao: [ may say that I was a
member of an Advisory Connittee in Madras and fhat the rules regarding
buginess were discussed by that Advisory Committee.

Mr. Chaman Lal (West Punjab: Non-Mubammadan): Instead of
raising o hornet’s nest round the heads of the Executive by introducing
these amendments, would.it not have been better to have dissolved this

Chamber?

Mr. Devaki Prasad 8inha (Chota Nagpwr Division: Non-Muham-
madan): With reference to section 67 of the Act which says that the
rules regarding the course of business,sre to be framed in this country,
arc Government satisfied that these ru]es in question are only rules regulat-
ing the course of procedure and not infringing on the rights of the Legis-
lature under section 85 of the Government of India Act?

Sir Henry Monorieff Smith: We are quite satisfied, Sir, and so is
the Secretary of Btate. '



STATEMENT LATD ON THE TABLRE.

The Honourable Sir Malcolm Hailey (Home Member): Sir, 1 lay on the
table a statement promised in reply to Mr. Bhabendra Chandra Roy’s
question asked on the lst March, 1924, regarding the total cost incurred

on Committees and Commissions in 1928-24.

Statement of the cost #o far ar iz known 1o oentral revenues of Committecs and Commiraions
sitting during 1923-24:

Serial [ Nome of Committte or Date on which .
No. ! Commission. appointed. Cont. REMARKS.
’
— —— -
! ! R,
]
1 | Committee to wnke recommenda- | 21-11-23 4,450 | Approximate.
i tions regarding the reorganization |
of the administrative methods of
i the Forest l)epartment.
2 . The Tariff Board . . . B-7-24 1,490,820 | Estimated,
3 ! The Indian Mercantile Marine Cow- 12-2-83 1,24,600 Do.
* mittee,
4 !lConl Dust Committee . . 12-11-23 7,660 Do.
b | Statute Law Revision Commnittee . 24-9-23 1,147 | Actual,
6 ! Indian Retrenchment Committee 8-11-28 21,000 Do.
7 : Locomwotive Htandardisation Cow 165-3-28 Unkuown.
| mittee,
8 ' Royal Commission on Buperior Civil * 6-11-28 8,060,000 | Estimated.
! Bervices in India.
9 '+ Committee on Polive Uniforms 20-9-23 1,600 Do,
10 Staff Selection Board Commiitee 25-7-23 Nil, No expenditure:
wae incurred.
11 - Indian Bar Committee 23.-11.28 1,12,000 | Estimated.
12 ' Civil Justice Committec 4-2-24 50,000 Do.
i Total . e 77147

STATE PRISONERS IN BENGAL.

The Honourable Sir Malcolm Hailey (Home Member): If you will
allow me, 8ir, M will make a statement which 1 promised on the 26th
February to give the House in connection with certain matters relating to
the treatment of Btate prisoners in Bengal, that is, prisoners confined
under Regulation III. Non-official visitors have been speciully appointed
by the Government of Bengal to visit the State prisoners confined in the
various jails. I do not propose to publish the names of these visitors, but
will communicate them privately to any Member of the Housc who wishes

to know them. The dates on which they were appointed to the various
jails are:

Midnapore Jail 26th Novr. 1923,
Dacea Jail . .o . 3rd Docr. 1928,
Presidency Jail . . . Slst Decr, 1089,
Alipore Central Jail . . 23st Decr. 1928

{1988 )



STATE PRISONERS IN BENGAL. 1989

One of these visitors is allowed to visit and interview the State prisoners
in the jail to which he has been appointed every month and to make any
remarks or suggestions in the special book kept in charge of the Superin-
tendent of the Jail. The Superintendent submits, with such remarks as
he thinks necessary, a copy of these entries to the Local Government.

As regards newspapers and books, each State prisoner may be given
one of three English papers and one Indian newspaper. The Indian
paper he may select from a list of 16 papers. He may also be allowed to
subscribe to any periodieal or magazine published in Great Britain and to
any of the papers mentioned in the list referred to. Books and magazines,
hoth in the vernacular and in English, may also be allowed both from the
jail library and from outside provided they are passed by the Superinten-
dent of the Jail. It is considered desirable to encourage the perusal of suit-
able literaturc and so far as practicable facilities should be given for
obtaining it.

DISCOVERY OF A BOMB FACTORY AT MANIKTALA.

The Honourable Sir Malcolm Halley (Home Member): I promised
vesterday in reply to Mr. Pilcher, that I will give any further information
I had on the subject of the notice which appeared in the press relating
to the discovery of bombs in Calcutta. He asked me whether that infor-
raation was authentic. I have received a telegram from the Government
of Bengal which shows that the information communicated to the press
was in substance authontic. T do not think it advisable to read to the
House the full details now sent to me, as they mention the names of
soveral persons who must shortly be the subject of judicial proceedings.
Suffice it to say there was a discovery of what appeared to be a manufac-
tory of bombs,-5 highly efficient cast-iron bombs and one emptv, as well
88 n quantity of caps and explosive chemicals such as picrate were found.
A number of persons have been arrested in consequence of this discovery.

THE INDIAN COINAGE (AMENDMENT) BILIL.
The Honourable Sir Basil Blackett (Finance Member): Sir, I beg to-

rm.ove :

" That the amendment made by the Council of State in the Bill further to amend
the Indian Coinage Act, 1906, for certain purposes. be taken into consideration.’

The amendment in question will be found &t the very end of the Bill
in the provise to clause 8. That proviso as it left this House made arrange-
ments for a period of six months between the notification of tlie withdrawal
of the legal tender character of a coin and the date when it should cease
to be legal tender at a Government treasury, In the Council of State that
figure was altered from 6 to 12 after discussion. In the view of the
Government, the period of six months is reasonably sufficlent and it is
rossible that a period of twelve months may be inconvenient in certain
cases. The matter, howover, is one which is not of considerable import-
snce, and I propose to move in due course that this House do agree with-
the Council of Btate in this matter.

The motion was adopted.



1800 ' LBGISLATIVE ASSEMBLY. [19E MarcH 1924.
Mr. President: Amendment made:

* The word ‘ twelve ’ in the second last line of clause 3 has been substituted for the

word ‘six’."”
The question I have to put is:

‘* That this House doth agree with the other Chamber in that amendment.”
The motion was adopted.

THE INDIAN INCOME-TAX (AMENDMENT) BILL.

The Honourable Sir Basil Blackett (Finance Member): Sir, I beg to
“ove :

** That the Refmrt of the Select Commitiee on the Bill further to amend the Indian
Income-tax Act, 1922, for certnin purposes, be tuken into consideration.’

The motion was adopted.

(lauses 2 and 3, as amended by the Select Comuittee, were added to
ihe Bill.

Clauses 4, 5, 6, 7 and 8 were added to the Bill. -

Clauses 9 and 10, as amended by the Select Committee, were added to
the Bill.

The Honourable Sir Basil Blackett: I beg to move:

““ That in clause 11, for all the words after the words ‘ commencing on that date’
‘the following le substituted, namely : * and to be chargeable for the year commencing
on the first day of April, 1924 at the rate or rates applicable for those years to the
total income of an individual, in respect of the income, profits and gains and of the
total income, respectively, of evu{ associntion of individuals for which no rate of tax
has been otherwise laid down by L

'T'his amendment is moved purecly as & matter of machinery. At the
time when the Secleet Committee had the Indian Income-tax (Amendment)
Yill before them they did not know whether this or the Bill which imposes
income-tax for the year would have precedence, and if this Bill had been
passed by the time that the other Bill came on, a clause to that effect
would have been included in the other Bill. As things are now, it is
desirable to include the clause in this Bill.

8ir P. S. Sivaswamy Alyer (Madres: Nominated Non-Official): I should
fke to have some explanstion with regard to the exact medning of this
wmendment. It states:

“ Income-tux and super-tax shall be chargeable for the year oommmcmg on the
first day of Aprnl 1924, at the rate”or rates applicable for those years

1 suppose the words ‘“ rate or rates '’ are used because even in the same
yvear there may be onc rate with regard to income from one source and
another rate with regard to mcomc from another source. But I do not
wruderstand “hy the words °‘ those years '' are used. What is the
antecedent of *‘ those "', and can a rate or rates applicable for two dlﬁerent
‘years be applied in respect of the asseasment of one year?
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The Honourable Sir Baail Blackett: I think the Honourable Member
has failed to read the clause as a whole. It would read tbus:

“ The amendments made in the said Act by sections 3, 7 and B shall have effect as
if they had been made on the first day of April, 1923, and income-tax and super-tax
shall be deemed to have been chargeable for tﬂe year commencing on that date and to
be chargeable for the year commencing on the first day of April, 1924,”

that is, from 1928-24.

8ir P. 8. Sivaswamy Aiyer: Your amendment is 1024.

The Honourable Sir Basil Blackett: ‘' The year commencing on that
date '’ is already in the clause before the new amendment comes in. The
years 1928 and 1924 are the two years which are in question.

8ir P. 8. Sivaswamy Alyer: You want to make an assessment for bhoth
the years? .

The Honourable Sir Basil Blackett: Yes.

The motion was adopted. \

Clause 11, as amended, was added to the Bill.
Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.

.' The g:onouubla Sir Basil Blackett: I move that the Bill, as amended,
be passed.

Mr. President: The question is:

“ That the Bill further to amend the Indian Income-tax Act, 1922, for oertain
purposes, as amended, be passed.”

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Thursday.
the 20th March, 1924,
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